FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF VR COMMODITIES PVT. LTD.

RELEVANT PARTICULARS

1. | Name of corporate debtor VR Commodities Private Limited
2. | Date of incorporation of corporate debtor November 26, 2019
3. | Authority under which corporate debtor is | Registrar of Companies - Vijayawada
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U52100AP2019PTC113509
Identification No. of corporate debtor
5. | Address of the registered office and principal office (if | Registered Address: D No. 31-32-90, 01% Floor,
any) of corporate debtor Opp. APGVB Bank, Vishakhapatnam,
Dabagardens, Andhra Pradesh, India, 530020
6. | Insolvency commencement date in respect of | July 01, 2024 (Date of Hon’ble NCLT order)
corporate debtor (*July 04, 2024, Date of receipt of order by IRP)
7. | Estimated date of closure of insolvency resolution | December 31, 2024
process
8. | Name and registration number of the insolvency | Name: Mr. Yannamsetti Muralikrishna
professional acting as interim resolution professional | Regn No: IBBI/IPA-001/1P-P-02526/2021-
2022/13884
9. | Address and e-mail of the interim resolution | Registered Address: 17-28-15, ESI Hospital Road,
professional, as registered with the Board Sriramnagar, East Godavari, Andhra Pradesh -
533105
Email Id: yannamsetti@gmail.com
10. | Address and e-mail to be used for correspondence with | Process Specific ~ Address: Yannamsetti
the interim resolution professional Muralikrishna c/o Ancoraa Resolution Private
Limited, 1412, 14" Floor, Real Tech Park, Sector 30
A, Vashi, Navi Mumbai - 400 703.
Process Specific Email 1d:
cirp.vrcpl@ancoraa.com
11. | Last date for submission of claims July 18, 2024
12. | Classes of creditors, if any, under clause (b) of sub- | N.A.
section (6A) of section 21, ascertained by the interim
resolution professional (IRP)
13. | Names of Insolvency Professionals identified to act as | N.A.
Authorised Representative of creditors in a class
(Three names for each class)
14, (@) Relevant Forms and Web link: https://ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:

Physical Address: N.A.

Notice is hereby given that the National Company Law Tribunal, Amravati Bench has ordered the
commencement of a corporate insolvency resolution process of the VR Commodities Private Limited on July
01, 2024, vide order no. CP (IB) No. 22/07/AMR/2023. (Date of receipt of order by Interim Resolution
Professional is July 04, 2024).

The creditors of VR Commodities Private Limited, are hereby called upon to submit their claims with proof
on or before July 18, 2024, to the Interim Resolution Professional at the address mentioned against entry
No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: July 06, 2024

Place: Vishakhapatnam

Digitally signed by
Yannamsetti Muralikrishna
Date: 2024.07.06 16:26:33
+05'30'

Yannamsetti
Muralikrishna SD/-

YANNAMSETTI MURALI KRISHNA
Interim Resolution Professional

In the matter of VR Commodities Private Limited

IBBI Regn. No. IBBI/IPA-001/IP-P-02526/2021-2022/13884
Authorization for Assignment valid up to November 15, 2024
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Date: July 06, 2024
Placa: Vishakhapatnam

( |-h )
HINDLLLA,
HOUSING FINANCE

Hinduja Housing Finanace Limited
Corporate office at 167-169, 2ND Floor, Little Mount, Saidapet, Chennai - 600 015, Tamil Nadu, India
Regional Office at Hinduja Housing Finance Limited, 2nd Floor, T19 Towers, Karbala Maidan,
Ranigunj, Secunderabad, Hyderabad-Telangana-500003 www.hindujahousingfinanace.com

RAJ PACKAGING INDUSTRIES LIMITED
CIN: L25209TG1987PLCOOTS50
Reg.OMfice: 6-3-1247, Melro Residency, Flal No_202&203, Rajbhavan Road,
Hyderabad, Telangama,- 500 082,
Ph. No. 040-23392024 / 25, Emaikinfoi@rajpack.com

NOTICE

Transfer of Equity Shares of the Company 1o
Investor Educalion and Prolection Fund Authority.

Notice is hereby alven that pursuant to provision of section 124 of the Companies Act,
2013 and the investor Education and protection Fund Authority (According. Audit,
Transfer and Refund) Rules, 2016 a3 amended (the “Rules™), the equity shares of the
Company In respect of which dividend has not been paid or claimed by the
shareholders for seven [7) consecutive ywears or more gre required to be transterred by
the Company to the demat account of the investor Education and Protection Fund
Authority (the “Authority”).

In compliance with the rules the Company has sent Individeal communication via
postal services to the shareholders whose shares are Bable 1o be transferred to the
Authority during financial vear 2024-25 for taking approprale action. Shareholders
whose shares and dividend are unclaimed for the consecutive seven yvears from the
Finangial Year 2006-17 are requested to forward the requisite documents, to the
above-mentioned correspondence defails, to claim the unclaimed dividend amoun
and shares. Nofice is hersby given that in the absence of receipt of a valid claim by the
shareholders, the Company would be transterring the said shares o [EPF Account
without further nofice inaccordance with the requirement of the said Rules

The Company has uptoaded full details of such shareholders including names. Folio
nurmber or OF 1D & Chent ID &nd equity shares due for transter to the Authority on its
website www.rajpack.com under investor Refgtion Section. Shareholders are
requested to refer to the said website to verify the details of unpaid/unclaimed dividend
and the shares liable to be fransferred to the Authosity,

The concerned shareholders, holding equity shares In physical form and whose
shares are liable 1o be transferred to the Authority, may note that the Company would
be issuing new shares certificate(s) in lieu of the original shares certificateds) for
converting the said shares into demat form, after following the procedures as
prescribed by the Ministry of Corporate Affairs: thereafter the said shares would be
transterred in favor of the Authority. The original shares certificate(s) registerad in the
name ofthe shareholder(s) will stand automatically cancelled.

For the equity shares held in demat form. The Company would inform respective
depasitory of the shareholders by way of corporate action for transter of such shares
infavour of the Authority.

In case the Company does not receive any communication from the concernad
shareholders within 3 Manths of publication of this notice i.e, on or before 10th
October, 2024 the Company shall transfer such shares to the Authority without any
further notice.

No claim shall lie against the Company in respect of the shares transferred fo the
Authority. Howevar, the unclaimed dividend and shares transierred to the Authority
inchading all benefits accruing on such sharas. The Shares along with the Dividend can
be claimed back by the concernad shareholders from the Authority after following the
procedure prescribed by the Rules.

In case of any querses in respect of the above matter, shareholders may contact the
Company. M's. Raj Packaging Industnes Limited, 6-3-1247, Metro Residency,
Rajohavan Road, Hyderabad-500082, Phone Number; (40-233%2024,

E-mall: secretary@rajpack.com

R

By for and on behalf of the Board

For Raj Packaging Industries Limited
Sd/-

Khushboo Joshi

Company Secratary

Place: Hyderabad
Date: 03.07.2024

THE

DEMAND NOTICE

You the below mentioned Borrowers, Co borrowers and Guarantors have availed Home Loans/Loan Against Property facility (ies) by mortgaging your
immoveable property/ies from HHFL. You defaulted in repayment; your loan/s was classified Non-Performing Assets. A Demand Notice under section 13(2)
of Securitisation and Reconstruction of Financial Asset and Enforcement of Security Interest Act 2002 for the recovery of the outstanding dues sent on last
known addresses however the same have returned un served. Hence the contents of which are being published herewith as per Section 13(2) of the Act
read with Rule 3(1) of the Security Interest (Enforcement) Rules, 2002 as and by way of Alternative Service upon you. Details of the Borrowers, Co
borrowers, Guarantor, Securities, Outstanding Dues, Demand Notice sent under Section 13(2) and Amount claimed there under are given as under.

Sr. Name of the Borrower/ Co-Borrower/Guarantor/LAN/LAN

NPA Date Date of Demand Notice & Outstanding Amount
No Amount
1.Mr. ILENI SANTHOSH REDDY (Borrower), 2.Mr. RAMCHANDRA 05/06/2024& Rs.22,55,552/- (Rupees Twenty Two '
REDDY ILANANI (Co-Borrower).LAN AP/WGL/KRNR/A000000041 31-03-2021 | Lac Fifty Five Thousand Five Hundred Fifty Two Only)

Rs 25,50,000 /- (Rupees Twenty Five Lacs Fifty Thousand Only) Along with interest on 4/06/2024
1 | Description of Secured Asset in respect of which Interest has been created :- R.C.C. Semi-Finished House (Presently H.No.Not Allotted), having a
Plinth Area 992.18 Sq.Fts.,Total area 121.00 Sq.Yards OR 101.64 Sq Mtrs.,in PART OF PLOT NO 3,0ut of Sy.No.155,Situated at Malkapur G.P of
Kothapally(H)Mandal, Karimnagar District.,and under the Jurisdiction of Sub- Districc GANGADHARA and District Registration Karimnagar-505451.
Bounded By : EAST : 50 Feet wide Road. WEST : Newly Constructed Semi-Fished House (No. Not Allotted) in Part of Plot No.3 of
Vendor Sold to E. Praveen., NORTH : Plot No.2, SOUTH : 30 Feet wide Road

05/06/2024& Rs.14,59,221/- (Rupees Fourteen Lacs '
Fifty Nine Thousand Two Hundred Twenty One
Only) ) Along with interest on 4/06/2024

1.Mr. Jamuna Bokkena (Borrower) 2.Mr. Prakash Rao Bokkena
(Co-Borrower) LAN AP/KRM/)JGTL/A000000005
Rs.10,00,000/- (Rupees Ten Lacs Only)

31-03-2021

Description of Secured Asset in respect of which Interest has been created :- House bearing No: 1-5-197/35, with total measuring 244.50 Sq Yds
OR 204.42 Sq Mts in Sy No: 147/r, THE property is situated at sivar JAGTIAL town and mandal, R.N.T Nagar Locality, Under the Limits of Jagtial
Municipality, within the jurisdiction of Registration Sub-District Jagtial, and Registration District Karimnagar- 505327. Bounded By : EAST : 4'feet wide
Passage, WEST : 16'feet wide Road, NORTH : Land of Rajender (near H.No: 1-5-198/1), SOUTH : Land of Raja Venkata Mohan Rao.

1. Mr. THIRUPATHI A (Barrower), 2.Ms. SHOBHARANI A ( Co-
Barrower) LAN NO: AP/WGL/KRNR/A000000062
Rs. 10,50,000/- (Rupees Ten Lacs Fifty Thousand Only

05/06/2024 & Rs.14,37,112/- (Rupees Fourteen Lacs
Thirty Seven Thousand One Hundred Twelve Only)
Along with interest on 4/06/2024

28-02-2020

3 | Description of Secured Asset in respect of which Interest has been created :- whereas the customer is the absolute owner of R.C C Roofed House
Bearing Greater warangal_Municipal corporation House No.27-11-35 (part),27-11-35 New 11-24/1 G P (H NO) inS Nos 158,159,166 & 167 of
Hasanparthy in a plot admeasuring 100 sq. yds. or 83.61 sq. Mts. situated at Hasanparthy Village and Mandal, warangal urban District, in the limits of
Greater warangal Municipal 'corporation and within the sub-Registration District and Joint Sub-Register,Warangal Urban-506173. Bounded By : EAST :
H.No.27- 11-35 (part) of Vendor, WEST : 60' Ft. Wide Road to Kesavapur, NORTH : House of Satyanarayana SOUTH : 40 Ft.wide Road.

1.Mr. PRABHAKAR REDDY ARRAM (Borrower), 2.Mr. SUDHA ARRAM
(Co-Borrower) LAN NO: AP/WGL/KRNR/A000000004
Rs. 50,00,000 /- (Rupees Fifty Lacs Only

03/06/2024 & Rs.46,60,506/- (Rupees Forty Six Lacs
Sixty Thousand Five Hundred Six Only) along with
interest on 4/06/2023

31-03-2021

Description of Secured Asset in respect of which Interest has been created :- Newly constructed house(number not a||lotted) conStructed in Plot
oF an extent 210.56 Sq.yds. in Sy.No.1325" Situated at Vavilalapa||y locality oF Karimnagar City" within the limits of City Municipal Corporation’
Karimnagar under the Jurisdiction of Sub— District and District Registration Karimnagar -505001. Near H.No.10-4- 46/2. Bounded By : EAST : H.No.10-4-
4612 of D.Mahaipal Reddy, WEST : Open land of Odela Uma Rani, NORTH : Open land ofSurabhl Konda Rao, SOUTH : 30'-0" wide way

1.Mr. GANGINENI SUDHA (Borrower), 2.Mr. Sudhakar Gangineni
(Co-Borrower) LAN NO: . AP/WGL/KRNR/A000000029
Rs. 11,50,000 /- (Rupees Eleven Lacs Fifty Thousand Only

05/06/2024& Rs.10,05,963/- (Rupees Ten Lacs Flve
Thousand Nine Hundred Sixty Three Only) Along
with interest on 4/06/2024

28-02-2020

Description of Secured Asset in respect of which Interest has been created :- Residential House property bearing GWMC Latest House Nos.5-4-
10785- 4- 108/1 to an extent Of 42.50 sq. Yards or 35.53 Sq. Meters falling within the limits of the Greater Warangal Municipal corporation’ Revenue and
Registration district warangal and it is in the Jurisdiction of Joint Sub-Registar warangal urban-506001. Bounded By : EAST : 12" -8" Passage, WEST : H.No
5-4-108 of the Vendor sold to Md Khaja Inayath Ali, NORTH : House of Yakub Ma||laiah, SOUTH : 30™-0” wide Road

1.Mr. Edagoti Ravindhar(Borrower), 2.Mr. Edagoti Surendhar (Co-
Borrower), 3.Mr. Mr. Edagoti Gangavva (Co-2Borrower)

LAN NO: AP/KRM/JGTL/A000000073

Rs. 13,00,000/- (Rupees Thirteen Lacs Only)

05/06/2024 & Rs.16,32,532/- (Rupees Sixteen Lacs
Thirty Two Thousand Five Hundred Thirty Two Only)
Along with interest on 4/06/2024

30-09-2023

Description of Secured Asset in respect of which Interest has been created :- All that the bearing survey no 545 newly constructed house (house
no not allotted )admeasuring area 363.00 sq yards equivalent to 303.50 sq mtrs. Situated at Gollapally Village, Gollapally Gram panchayath Gollapally
mandal Jagtial and District , Telangana State ,under the jurisdiction of Registration Sub-District and Registration Mallial District Jagtial 505532 and
bounded as follows. Bounded By : EAST : Open Land of Alakuntla Anjaiah, WEST : Open Land of Musku Narayana Reddy, NORTH : Open Land of
Ananthula Bhoomaiah, SOUTH : 30 wide Road

05/06/2024 & Rs.11,11,536/- (Rupees Eleven Lacs:
Eleven Thousand Five Hundred Thirty Six Only)
Along with interest on 04/06/2024

1.Mr. jatangi kumar(Borrower), 2.Mrs. JATANGI ANUSHA(Co-
Borrower) LAN NO:AP/WGL/KRNR/A000000229
Rs. 10,00,000/- (Rupees Ten Lacs Only)

30-09-2023

Description of Secured Asset in respect of which Interest has been created :- House bearing no1/53/2, with total measuring 467sq yards or 392.70
sq mtrs in situated at Jublinagar Village and garamapanchayath ,karimnagar rural Mandal and Karimnagar Dist- 505415. Bounded By : EAST : 12 feet wide
road, WEST : House of Velpula Mallaiah, NORTH : House Of Suddala Rajaiah, SOUTH : Remaining part of Place belongs to H No:1-53/1 of Laxman

1.MR. SUNITHA SINGARAPU (Borrower), 2.MR. SUDHAKAR
SINGARAPU(Co-borrower). LAN NO: AP/WGL/WRNG/A000000258.
Rs.10,50,000/- (Rupees Ten Lacs Fifty Thousand Only)

07/06/2024 & Rs. 9,69,686/- (Rupees Nine Lacs Sixty
Nine Thousand Six Hundred Eighty Six Only) Along
with interest on 04/06/2024

30/10/2023

Description of Secured Asset in respect of which Interest has been created :- House with open place bearing H. No. 6-49/1 (new). 5-4 (old).
admeasuring 67.00 Sq.yards or 56.00 Sq. Meters, situated at Wardhannapet Village & Mandal, Warangal District. within the Registration District Warangal and
within the jurisdiction of Joint Sub-Registrar, Wardhannapet, and the following boundaries : SCHEDULE OF THE PROPERTY: EAST : House of Barigala Mallaiah,
WEST : House of Gaddam Aruna, NORTH : Wardhannapet to Zafergadh Main Road, SOUTH : House of Kondeti Babu.

1.MR. SANTHOSH KUMAR KUCHANA (Borrower), 2.MR. BHAVANI
KUCHANA(Co-Borrower) LAN NO: AP/WGL/WRNG/A000000077
Rs.10,00,000/- (Rupees Ten Lacs Only)

07/06/2024 & Rs. 10,33,436/- (Rupees Ten Lacs
30/10/2023 | Thirty Three Thousand Four Hundred Thirty Six Only)
Along with interest on 04/06/2024

9 |Description of Secured Asset in respect of which Interest has been created :- The Existing A.C. Sheet Roof House with Open Place property, bearing
G.W.M.C. H.No.18-7-1, Situated at Gundu Bavi, Kareemabad, Warangal City & (Urban) District, admeasuring 114.00 Sq. Yds., equivalent to 95.31 Sq.Mts., and
Plinth area 560.00 Sq.Ft., of A.C.Sheet Roof Construction, which is within the limits of Greater Warangal Municipal Corporation, within the Registration District
Warangal, in the Jurisdiction of Sub Registrar Office, Warangal (Fort) and bounded as under: BOUNDARIES: EAST : 30-0" Wide Road, WEST : House and Open
Place of V. Srinivas, NORTH : 18-0" Wide Road, SOUTH : H.N0.18-7-2 of K. Sadanandam.

1.Mr. Mohammed Musthaq (Borrower)

2.Mrs. Reshma Tabassum Mohammed(Co-Borrower)

3.Mr. Ishaq Ali Mahammad(Co-2Borrower)

LAN NO: AP/WGL/WRNG/A000000299 of Rs.10,50,000/- (Rupees Ten
10 [Lacs Fifty Thousand Only)

07/06/2024 & Rs.10,68,740/- (Rupees Ten Lacs Sixty
Eight Thousand Seven Hundred Forty Only) Along
with interest on 04/06/2024

06-03-2024

Description of Secured Asset in respect of which Interest has been created :- Al that the land and RCC building With ground floor and second floor
constructed in and extent of 78.75 Sq yards of land Residency of Door No 5-1-40/1 and 5-1-40/1/A Opp Laxmi Kalamandir Talkies Mahabubabad Town And Dist
Telangana -506101,Adhar No.301278561356 with in the limits of S.R.0 Mahabubabad bounded as follows Bounded By : EAST :House of Kondameedi Buchaiah
bearing no 5-1-40, WEST:House of Sutarapu Veeranna bearing no 5-1-39, NORTH :Open Plot of Uppalaiah, SOUTH :40'Wide Road

1.Mr. Nunugonda Naresh kumar (Borrower), 2.Mr. Nunugonda Latha
(Co-Borrower) LAN NO: AP/KRM/VMLD/A000000030. Rs. 25,00,000/-|30-06-2022
(Rupees Twenty Five Lacs Only)

07/06/2024 & Rs.20,57,523/- (Rupees Twenty Lacs
Fifty Seven Thousand Five Hundred Twenty Three
Only) Along with interest on 06/06/2024

11 Description of Secured Asset in respect of which Interest has been created :- The property bearing House No. 1-10-63, an area of 140 Sq. Yards (117.05
Sq. Mtrs), Plinth area G.F. R.C.C. 1460 Sg. Fts., F.F. R.C.C.485 Sq. Fts, situated at Metpally Town and Mandal, Dist: Jagtial, and with in the Jurisdiction of
Registration Sub - District Metpally and Registration District Karimnagar 505325, containing the following boundaries. Bounded By: EAST : Open place of
Nunugonda Jayalaxmi, WEST : House of Kotagiri Narsaiah, H.No. 1- 10-64, NORTH : 18 Feet wide Road, SOUTH : Remaining House portion of Nunugonda
Jayalaxmi, H.No. 1-10-63

1.Mr. kamalakar YAMJALA (Borrower), 2.Mr. NAGALAXMI YAMJALA (Co-
Borrower), 3. Mr. MOKSHA YAMJALA (Co-Borrower) LAN NO:
AP/WGL/WRNG/A000000043, Rs.13,00,000/- (Rupees Thirteen Lacs Only)

07/06 /2024 & Rs.13,71,042/- (Rupees Thirteen Lacs
Seventy One Thousand Forty Two Only) Along with
interest on 07/06/2024

31-03-2021

12

Description of Secured Asset in respect of which Interest has been created :- A|| that the H.No.5- 1/1- D-1 ,Site 87.5 Sqyd's,RCC 970 SQFT'S High Way
Road Ghanpur(Stn) Village and Mandal Jangaon District and bounded as follows: Bounded By : EAST : 100 FT'S HGH WAY RAOD, WEST : PLOT OF NELA
KOMURAMMA, NORTH : PLOT OF BHARDHARAIAH, SOUTH : PLOT OF K.NAGARAJU

The above borrower/s are advised to make the payments of outstanding within period of 60 days from the date of issuance of notice U/s. 13 (2),
failing which further steps will be taken after expiry of 60 days from the date of issuance of notice U/s. 13 (2) dated mentioned above as per the
provisions of Securitization and Re-construction of Financial Assets and Enforcement of Security Interest Act, 2002

Date: 06.07.2024, Place: Karimnagar Sd/- Authorised Officer Hinduja Housing Finance Ltd.
= |

SME CENTRE, SECUNDERABAD, PATNY CENTRE,
SECUNDERABAD - 500003,

O SBI

Ph: 040 27883524, Email: sbi.05015@sbi.co.in

PUBLIC NOTICE FOR E-AUCTION OF VEHICLES SALE
LAST DATE & TIME OF SUBMISSION OF EMD AND DOCUMENTS 12.07.2024 5.00 P.M
E-AUCTION SALE NOTICE

Quotations are invited for E-Auction of below mentioned Cars of our borrowers on 15.07.2024 in “as it is where it is” condition.
These Vehicles have been financed by various branches linked to SME CENTRESecunderabad, and as the borrowers'
defaulted in payment of EMI's, Bank has seized the cars and the same are being auctioned ONLINE on the date given below.

Sl | Alc No. & Name VEHICLE PARTICULARS Reserve Auction
No. Price & EMD Time Contact No
1) | Venkatesh Gudla Maruti Tour S 2019 Rs3,32,000/- 10.30AM Nexus
38461119067 TS07UG7060 KM: NW EMD.34000/- | 11.00AM 7337546226
2) | Upparapu Srinivas Maruti Tour S 2019 Rs.3,90,000/- 10.30AM LEGAL
38470182254 TS21T4787 KM:117674 EMD-39000/- 11.00AM 8978617861
3) | Gumpala Srishailam Maruti Tour S 2020 Rs.4,00,000/- 11.00AM LEGAL
39207931798 TS31T7572 KM: 144638 EMD-40000/- 11.30AM 8978617861
4) | Ramesh Sunchu Maruti Tour S 2019 Rs.2,80,000/- 11.00AM ASAASSOCIATES
38521383411 TS23T4376 KM: 270185 EMD.28000/- 11.30AM 0052252234
5) | Pochampally Srikanth Maruti Tour S 2019 Rs.3,80,000/- 11.30AM Venkateshwara
38466350501 TS02UC5460 KM: NW EMD-38000/- 12NOON Associates
8555875511
6) | Pasham Yadagiri Maruti Tour S 2019 Rs.3,90,000/- 11.30AM Venkateshwara
38677674582 TS27T4025 KM:NW EMD-39000/- 12NOON Associates
: ] 8555875511
7) | Darshanam Ramesh Maruti Tour S 2019 Rs.4,00,000/- 12NOON Venkateshwara
38508002568 TS17T5216 KM: NW EMD-40000/- 12.30PM Associates
8555875511
8) | Boothpur Yadagiri Toyota Etios(GD) 2019 Rs.4,00,000/- 12NOON Venkateshwara
38960084329 TSO7UG6974 KM: NW EMD-40000/- 12.30PM Associates
8555875511
9) | Thandur Ranjith Kumar Toyota Etios(GD) 2019 Rs.4,70,000/- 12.30PM Sri Balaiji Infra
38930048057 TS15UD6400 KM: 124200 EMD-47000/- 01.00PM 8801804151
10) | Mundrath Ramakrishna Maruti Tour S 2020 Rs.3,60,000/- 12.30PM Sri Balaji Infra
39207201194 TS36T8093 KM:125120 EMD-36000/- 01.00PM 8801804151
11) | Boini Naresh Honda Amaze MMC 1.2 VX Rs.6,30,000/- 01.00PM Sri Balaji Infra
41445569577 MT(I-VTEC) 2022 EMD-63000/- 01.30PM 8801804151
TS07UMO0614 KM: 54797
12) | M/s Sai Ram Enterprises Ashok Leyland Dost RLE Rs3,70,000/- 01.00PM JTR
39173057586 BSIV 2020 EMD.37000/- 01.30PM 8886880888
TS08UG3329 KM:
13)| M/s Chetan Enterprises Ashok Leyland Dost RLE Rs3,70,000/- 01.00PM JTR
39169591661 BSIV 2020 EMD.37000/- 01.30PM 8886880888
TS13UC5057 KM:

Terms and Conditions of E-Auction: (1) E-auction is being held on 15.07.2024 in “AS IS WHERE IS BASIS” and will be conducted
“ONLINE”. The auction will be conducted through the Bank's approved service provider M/s.C1 India Pvt. Ltd., at the web portal
https://www.bankeauctions.com. E-auction Tender Document containing online e-auction bid form (Annexure-ll, Annexure-Ill),
Declaration, General Terms and conditions of online auction sale are available in htts://www.bankeauction.com (2) To the best of
knowledge and information of the Authorized Officer, there is no encumbrance on the movable properties. However, the intending
bidders should make their own independent enquires regarding the encumbrances, title of the movable property/ies put on auction and
claims/right/dues/ affecting the movable property, prior to submitting the bid. The e-Auction advertisement does not constitute and will
not be deemed to constitute any commitment or any representation of the bank. The authorized Officer / Secured Creditor shall not be
responsible in any way for any third party claims / right / dues, (3) the EMD at 10% of reserve price shall be payable through DEMAND
DRAFT (DD) ONLY in the name of AGM SMEC SECUNDERABAD on or before 5 PM on 12.07.2024. The successful bidder has to pay
the remaining amountimmediately after auction on the same day to the above mention account, otherwise EMD amount already paid will
be forfeited and the bank will be at liberty to conduct re-auction of the movable property. (4) The sale shall be subject to rules / conditions
prescribed by the bank, and the Bank reserves the right to accept or reject any / all offers without assigning any reasons therefore. (5)
FRC will be provided to successful bidder in due course of time by applying for fresh RC in RTA after paying of the total bid
amount and Vehicle will be released to bidder after completion of FRC.However sale certificate will be provided immediately. (6)
Vehicles will be displayed at SBI, SME CENTRE, PATNY CENTRE, SECUNDERABAD, Building back parking place,from 10.07.2024 to
12.07.2024. (7) Bid increment will be Rs. 2000/- for reserve price up to Rs. 5,00,000/- & 5000/- for reserve price above Rs. 5,00,000/- (8)
Duration of auction will be half an hour with unlimited extension of 5 minutes each, (9) Date and time for submission / uploading of request
of participation /KYC documents / proof of EMD payment etc: before. 5.00 P.M on 12.07.2024

Date:05-07-2024
Place:Secunderabad

Sd/-Authorised Officer ,
STATE BANK OF INDIA

InCred INCRED FINANCIAL SERVICES LIMITED
finance (Erstwhile known as KKR INDIA FINANCIAL SERVICES LTD)
Regictensd pifice ab: - Unid Mo, 1203, 12th fooe, B Wing. The Capifal, Plot Ho. © - 70, G Block, Bandra - Kurfa Complex. Bandra Easl. Maombai - 400 051.

DEMAND NOTICE HOTICE UMDER SECTION 13 (2) OF THE SECURITISATION AND RECONSTRUCTION OF

FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
Under Section 13 (2) 0 The Securitization And Reconstruction Of Fnancial Assets And Enforcement OF Security Interest Act, 2002 {the
Said Act) Read With Rule 3 (1) Of The Security Interest (enforcement) Hules, 2002 (the Said Rules). In Exercise Of Powers Conferred
Under Section 13{12) Of The Said Act Read With Bule 3 0f Said Rule, The Autharized (Mficer Has Issued Demand Noficas Linder Section
13{2) 01 The Said Act. Calling Upon The Borrower(s)/co-borrower's, To Repay The Loan Amount Mentioned In The Respective Demand
Motices Issued To Them. In Connection With Above, Notice 15 Hereby Given Once Again To All The Borrower's/co-barrawer's To Pay
Within 60 Days From Tha Publication OF This Notice, The Amounts Indicatad Herain Below, Together With Further Interest From The
Daite(s) Of Demand Notice Till The Date OF Payment. The Detail Of The Borroweris) Amount Due On Date Of Demand MNotice And
oecurity Offerad Towards Repayment OF Loan Amount Are &3 Under:

Loan Agreement No. / Name of the Barrower(s) / Guaranior () Demand Notice Date & Amount

LNDEL21017-180008539 & LNHYD31120-210891068
1. M/S. ASHEERVADAM EDUCATIONAL SOCIETY,
2. BHASKAR BODIGE, 3.MRS. BHAVANI JETTA,

4. MA. JATTA KRISHNAIAH & 5. MR. BUDIGE SWAMY

DEMAND NOTICE DATE: 04-07-2024 &
AMOUNT IN RS. 3,43,04,318/-
(RUPEES THREE CRORE FORTY THREE LAKHS FOUR
THOUSAMND THREE HUNDRED AND NINETEEN ONLY)
AS ON 04/07/2024

Description of secured assed(s) (Immovable propertyies)

PROPERTY NO.1: - ALL THAT THE RESIDENTIAL PROPERTY COMPRISING OF LAND AND BUILDING ON PLOT NO.36 IS
ADMEASURING 250.00 S0. YARDS & PLOT WO.28/P IS ADMEASURING 50.00 50. YDS, TOTAL ADMEASURING 300.00 50.
YARDS OR 250.8 50. MTRS., IN SURVEY NO.359, 360 & 361, SITUATED ATTAPUR VILLAGE UNDER GHMC RAJENDRANAGAR
CIRCLE, RANGA REDDY DIST., TELANGANA STATE, AND BOUNDED BY:- BOUNDARIES OF PLOT NO.36; NORTH : PLOT ND.29;
SOUTH : PLOT NO.41; EAST : 30 WIDE ROAD; WEST : PLOT NO.35:: BOUNDARIES OF PLOT NO. 29/P: NORTH : PLOT
NO.29/PART, SOUTH : PLOTND.36 BELONGS TO VENDEE; EAST : 20 WIDE ROAD; WEST : PLOT NO.30/PART.,

PROPERTY NO.2: - ALL THAT THE PORTION OF MUNICIPAL HOUSE BEARING NO.4-7-154/2/C/1, ON PLOT NDS.32 & 33/P
(NORTHERN PART), IN SURVEY N0.360, ADMEASURING 245.00 50. YARDS OR 204.82 50. MTRS (WITH BUILT-UP AREA 100
S0. FEETS A.C.C..) SITUATED AT "PANDURANGA NAGAR", ATTAPUR VILLAGE, UNDER GHMC, RAJENDRANAGAR CIRCLE,
RANGA REDDY DISTRICT., TELANGANA STATE, AND BOUNDED AS FOLLOWS: - NORTH : PLOT NO.31; SOUTH : PORTION OF
MUNICIPAL HOUSE BEARING NO. 4-7-154/2/C/1 ON PLOT NOS.33/P (SOTHERN PART) & 34 OF VENDORS; EAST : PORTION OF
MUNICIPAL HOUSE BEARING NO. 4-7-154/2/C/1, ON PLOT NDS.25, 26 & 27 OF VENDORS; WEST : 20" WIDE RDAD

PROPERTY NO.3: - ALL THAT THE PORTION OF MUMICIPAL HOUSE BEARING NO.4-7-154/2/CA1. ON PLOT NOS.33/P
(SOUTHERN PART), IN SURVEY NO.360 ADMEASURING 237.00 S0.YARDS OR 198.13 S0.MTRS (WITH BUILT-UP AREA 100
S0. FTS., A.C.C.,] SITUATED AT "PANDURANGA NAGAR", ATTAPUR VILLAGE, UNDER GHMC RAJENDRANAGAR CIRCLE,
RANGA REDDY DISTRICT., TELANGANA STATE AND BOUNDED BY:- NORTH : PORTION OF MUNICIPAL HOUSE BEARING NO. 4-
T-154/2/C/1, ON PLOT NO.32 & 33/P (NORTHERN PART), OF SMT. B BHAVAN BHASKAR, 30UTH : 30" WIDE RDAD; EAST :
FORTION OF MUNICIPAL HOUSE BEARING NO. 4-7-154-/2/C/1, ON PLOT NOS.25, 26 & 27; WEST: 20° WIDE ROAD

PROPERTY NO.4: - ALL THAT THE PORTION OF MUNICIPAL HOUSE BEARING NO.4-7-154/2/A, (PTIND. 1060401623) ON PLOT
NOS.11, IN SURVEY NO.357 & 358, ADMEASURING 117.5 S0. YARDS OR 98.23 50. MTRS (WITH BUILT-UP AREA ONE SHOP
100 S0. FEET & 900 50. FEET A.C.C.) SITUATED AT “PANDURANGA NAGAR", ATTAPUR VILLAGE, UNDER GHMC
RAJENDRANAGAR CIRCLE, RANGA REDDY DISTRICT, TELANGANA STATE, AND BOUNDED AS FOLLOWS:- NORTH : 20" WIDE
ROAD; SOUTH :PLOTND,10; EAST: PLOT MO, 12, WEST: 20" WIDE ROAD.

PROPERTY NO.5: - ALL THAT THE PROPERTY MUNICIPAL HOUSE BEARING N0.19-5-82/1/3, CORRESPONDING GHMC NO.19-
5-82/1/3/1, ADMEASURING 150.00 50.YARDS OR 158.86 50. MTRS (WITH G+3 UPPER FLOORS BUILT-UP AREA 4500 50.
FEET A.C.C.,) SITUATED AT NANDI MUSLAIGUDA, KISHAN BAGH, HYDERABAD, TELANGANA STATE, AND BOUNDED AS
FOLLOWS:- NORTH : 15" WIDE ROAD; SOUTH : NEIGHBOR'S HOUSE NO.19-5-8-/42; EAST : 20" WIDE ROAD ; WEST :
MEIGHBOR'S HOUSE N0.19-5-52/A/19.

If The Said Borrowers Fails To Make Payment To Incred Financial Services Limited As Aforesaid, sl May Proceed Against The Above
Secured Assets Under Section 13(4) Of The Said Act And The Applicable Rules, Entirely A The Risk, Cost And Consequences Of The
Parties Mentioned ADove Sdi- Authorised Officer
Place: Hyderabad For - INCHED HNANGIAL SERVMICES LIMITED
Drate 06.07. 2024, (Erstwhile knowm as KER INDIA FINANCIAL SERVICES LTD)

DALY,

Home First Finance Company In

dia Limited,

hame ﬁr_ft CIN:L65990MH2010PLC240703, Website: homefirstindia.com

Phone No.: 180030008425 Email ID: loanfirst@®homefirstindia.com

AFINANCIAL EXPRESS

-l-l-l-ll L

APPENDIX- IV-A[See provision to rule 8 (6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale ofInmovable Assets underthe Securitisationand Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with provisoto Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002

Noticeis hereby giventothe publicingeneralandin particularto the Borrower (s) and Co-Borrower (s) as percolumn (i) thatthe below describedimmovable properties as per column (i) mortgaged/charged to the Secured Creditor, the physical possession of which has been taken
by the Authorised Officer of Home First Finance Company India Limited for realization of its dues plus interest as detailed hereunder and whereas consequent upon failure to repay the dues, the undersigned in exercise of power conferred under Section 13(12) of the said Act
proposes torealize dues by sale ofthe said property/iesanditwillbe sold on “Asiswhereis”, “Asiswhatis”, and “Whateverthere is” as described hereunder. The auction will be conducted “On Line”, for the recovery of amountdue from Borrower (s) and Co-Borrower (s) as per column
(i), duetoHome First Finance Company India Limited.

Date and Last Date & Time of
Sr. | Name Borrower (s) Date of Demand | Date of Reserve | EMD ; ast bate Number of
No. and PROPERTY ADDRESS Demand | Notice Possession | Price Amount Time of | Submission Of Emd |  Authorised
Co-Borrower (s) Notice Amount Auction &Document officer
Kammari Sandeep .
1. ’
o o 102 SITOIA 2, s o Tl e 99 501 |03, 06.2023 12.85.501 (24052028 [ 27.03000 [279.300 22072028 | 20-07.2028 | osoossoar
NAVEEN KUMAR yat, »Rangareddy » Rangareddy, lelangana, (11am -2pm)| (upto 5pm
, KAMMARI RANI,
Kammari Aachari
TERMS & CONDITIONS:
: ) . E-Auction Website/For Details, Other Al/c No: for depositing Branch IFSC | N fB fici
E-Auction Service Provider terms & conditions EMD/other amount Code ame of Beneficiary
Company Name : - e-Procurement Technologies Ltd. http://www.homefirstindia.com 912020036268117- Authorized Officer,
(Auction Tiger).Help Line No:- 079-35022160 / 149 / 812 httl:‘?s -//homefirst.auctiontiger.net Home First Finance Company India Limited - UTIB0000395 Home First Finance
Contact Person : Ram Sharma - 8000023297 Axis Bank Ltd., MIDC, Andheri East. Company India Limited
e-mail id:- ramprasad@auctiontiger.net and Support@auctiontiger.net.
' Bid IncrementAmount Rs. 10,000/-. The sale will be done by the undersigned through e-auction platform provided at the Web Portal (https://homefirst.auctiontiger.net). E-Auction Tender Document containing online e-auction bid form, declaration, General Terms & Conditions of online

auction sale are available at Portal Site. To the best of knowledge and information of the Authorized Officer, there is no encumbrance on the properties. However, the intending bidders should make their own independent inquiries regarding the encumbrances, title of property/ies put on
auction and claims/ rights/ dues/ affecting the property, prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any representation of Home First. The property is being sold with all the existing and future
encumbrances whether known or unknown to Home First. The Authorised Officer/ Secured Creditor shall not be responsible in any way for any third-party claims/ rights/ dues. The sale shall be subject to rules/conditions prescribed under the securitization and Reconstruction of Financial
Assets and Enforcement of Security InterestAct, 2002,

STATUTORY15days SALENOTICE UNDER THE SARFAESIACT, 2002

The borrower/ guarantors are hereby notified to pay the sum as mentioned in the demand notice along with upto date interest and ancillary expenses before the date of e-Auction, failing which the property will be auctioned/ sold and balance dues, if any, will be
recovered withinterestand cost.

financialexpress.com

Date:06-07-2024,
Place:Rangareddy

Signed by Authorized Officer,
Home First Finance Company India Limited

financialexp.epapkin

'. . HYDERABAD
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»a VIJAYAWADA MUNICIPAL CORPORATION (VMC)

'E' Procurement Notice
No.05/VMC/CDB/2024-25, Dt.05-07-2024
Roads, HDPE, Water Supply, UGD lines, Outfall Drains,
Sewer Pumping Main (Total. 27 Works)- Est. Amount.

776.88 Lakhs
All rights are reserved to the Commissioner to Cancel or
Reject the tenders without assigning any reasons there of
Further details and any corrigendum can be seen@
www.tender.apeprocurement.gov.in.
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